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SHRI P. RAMAMURTI: May I make
one submission? After all, we are
interested in getting answerg to our
questions and in getting informatioa,
Government are collectively responsi-
ble. Therefore, it must be possible for
any Minister when he is dealing with
a particular question, even though the
guestion is not addressed to him ori-
ginaily, if he is present, and if he is
rrepared to answer, to answer it in the
House, and we must have that
That is what T would submit.

MK. SPEAKER: I have absolutely
no cbjection. But on the next occa-
sion when the hon. Member demands
and the hon. Minister is not in a posi-
tion to answer, there should be no ob-

Yection to it.

SHRI F. RAMAMURTI: If he is pre-
pared to answer the question, then in
that case, we may get the answer.

MR. SPEAKER: 1 have absolutely
no objection. I agree that Government
are collectively responsible, but next
iin.e, the hon. Member should not say
‘No, 1 do not want this Minister to
answer, but I want some other Minis-
ter io answer’.

SKR1I P. RAMAMURTI: I do not
want o take any Minister by surprise.

MR. SPEAKER: 1 agree with the
hon. Member t hat Govrenment are
eollectively responsible. But on the
next occasion, if the hon. Minister
says that he is not in a position to
answer, then hon. Members ghould not
demand that he should answer.

SHRI BAL RAJ MADHOK: In this
case, the hon. Minister was good
enough to get up and answer but you
had stcpped him.

SHRI JAGANNATH RAO: We shall
follow it next time.

ShRI R. K. AMIN: Government
have appointed an  Agricultural
Prices Commission to fix the prices
of agricultural commnodittes with a
view to stabilising the prices, but
there is no commission to fix the
prices of the inputs of the farmers
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and there is no co-ordinatiox
between the prices of the agricultural
commodities and the prices of the
inputs. Are Government thinking of
instituting any commission to stabilise
the rrices of the inputs of the farmers
and to effect coordination between the
prices of the outputs as well ag the
inputs with a view to obtain some
parity between the two?

SHEI ANNASAHIB SHINDE: This
is 1ar beyond the purview of the main
qucstion.

SHKI BAL RAJ MADHOK: The hon.
Mirijster was prepared to answer my
question earlier. If I write to you
or if I write to him, I hope he can
answer this question later.

MR. SPEAKER: I have absolutely
no objection.

Si/,RT BAL RAJ MADHOK: Does the
Fon. Minister agree?

SHR1 JAGANNATH RAO: Yes, he
may write to me and I shal] reply.

SHRI R. K. AMIN: Why is he avoid-
ing my question? My question has not
thcen answered.

MR. SPEAKER: Next question.

Development Scheme
for Orissa

Special Areg

*246. SHRI A. DIPA: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether it is a fact that many
representations have been made to the
Central Government by the Govern-
ment of Orissa for the financial assis-
tance for specia] area development
scheme for Phulbani, Bolangir and
Kalahandi Districts in that State;

(b) whether it is alsp a fact that
Central Government have not taken
any decision in that regard, and
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(¢) if so, the reasons therefor and

the time by which decision is likely
to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) to (c).
In the context of the Special Areas
Development Programme of the
Department of Rehabilitation, it was
suggested to the Government of
Orissa in May, 1964 that certain areas
or districts in Orissa could be cousi-
dered for inclusion in the Programme.
After protracted correspondence on
various aspects of this question, the
Government of Orissa forwarded a
Master Plan for the development of
Phulbani district, estimated to cost
about Rs. 12.65 crores, in February,
1968, This was considereq to be a ten-
tative plan and, in consultation with
the Planning Commission, the State
QGovernment have been requested to
send the district plan for Phulbani on
the lines indicated by the Planning
Commission. It will be examined
when received.

2. No specific request for financial
assistance for the development of
Phulbani, Bolangir and Kalahandi
‘Districts has been made by the State
‘Government so far.

SHRI A. DIPA: May I know whe-
ther Government of India has made
any assessment as to the needg of the
under-developed areas of Phulbani.
Bolangir and KXalahandi districts
with a view to help the State Gov-
ernment under the Specia] Area
Development Scheme, if not, what is
standing in the way of the Govern-
ment of India help the State Gov-
ernment to come to the rescue of the
under-developed areas?

SHRI D. R. CHAVAN: The latter
part of this question has already beem
replied to in the course of the ans-
wer to the main question.

As regards the question
any assessment has been made con-
cerning Phulbani, 3 quick survey of
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the area was made some time back
concerning its potetially for being
taken up for the accelerated deve-
topment programme undey the Special
Areas Development Programme of the
Ministry of Rehabilitation some time
back and it has come to the notice
of the Survey Committee that about
62,000 acres of land would be avail-
able there for reclamation and resett-
lement of the migrants.

SHRI A. DIPA: May I know whe-
ther on the basis of the note submit-
ted by the Orissa Government to the
Government of India, the Central
Government would be agreeable to
provide some financial assistance for
the implementation of the Special
Area Development Scheme; if so, by
what time this assistance is likely to
be provided?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
Under this scheme, no special finan-
cia] assistance is given in that way.
but & particular area is taken up for
development by the Rehabilitation
Ministry. A tentative plap of Rs. 12
crores was sent by them. We have
requested them to let us have the
plan of the districts, and to indicate
how much could come under the
normal plan and how much additional
we would have to give. As sogn as
we get the district plans, we shall
consider the whole matter.

SHRI SRADHAKAR SUPAKAR:
May I know whether the Special
Areas Development Programme con-
sists only of reclamation of land or
it consists also of the general deve-
lopment of the people who are mostly
Adibasis and Harijans? Other than
this rehabilitation, what other plans
and programmes are executed under
this Special Areas Development Pro-
gramme?

SHRI D. R. CHAVAN: Under the
Specia] Areas Development Prog-
ramme, an area that is selected is
taken up for integrated resources
development; the programme includes
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al] aspects of development, Such as
the development of irrigation, roads,
building of culverts and bridges rec-
1an:ation of land and settlement of the
migrants, and financia] assistance for
carrying on agricultural operations
and so on.
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¢HRI CHINTAMANI PANIGRAHI:
fs it not a fact that during the serious
drought in Kalahandi and Bolangir
1, 1965 . . .
SHRI RANGA: Even now.
SHRI CHINTAMANI PANIGRAHI:
. already a programme and
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scheme for Special Area Develop-
ment in Kalahandi, Phulbani, Bolan-
gir, Koraput and al] those areas inha-
bited by the tribals and scheduled
caste people, who constitute one-third
of the total population of the State,
was sutmitted and that has been pen-
ding since 1964 when the Congress
Government sent that proposal? 1t so,
since 1864, what special steps have
been taken to see that these areas
are takey up for development?

SHRI D. R. CHAVAN: As a matter
of fact, when the whole of this area
was affected by drought in 1964-65, a
Centra] team was constituted by the
Government of India to go into the
matter {o probe ing the scarcity-affec-
ted areas and make their assessment.
That team made certain recommenda-
tions. They said inter alic that the
State Government should submit a
comprehensive plan for the develop-
ment of the backward areas to the
Planning Commission. The State
Government as a result made a com-
prehensive proposal to the Planning
Commission which is now under the
consideration of the Commission for
inclusion in the Fourth and Fifth
Plans.

SHRI SURENDRANATH DWI-
VEDY: As it appears, this project has
been delayed because the Orissa Gov-
ernment hag taken four years to sub-
mit a scheme about it, but now it has
gone to the Planning Commission.
May 1 know whether the Government
of India want to implement it imme-
diately? If it is with the Planning
Cominission, how much time is the
Commission going to take in this
matter, Also, before thic entire integ-
rated scheme is finalised, as part of
the Dandakaranya proje.t are Gov-
ernment going tn take up Jand rec-
lamation and resettlement programes
in these areas also?

SHRI D. R. CHAVAN: 8o far as
Phulbani is concerned. just no I said
we are in a hurry. As a matter of
fact. we made a recommendation to
the State Government that we should
go ahead with this programme in re-
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gard o Phulbani, but because the
proposal that was submitteq by them
was lacking in certain essentia)] de-
tails, we have requested them to sub-
mit a district plan for the develop-
ment of Phulbani, which we are now
awaiting. As a matter of fact, the
Master Plan was submitted in Feb-
ruary, 1968. We are now deciding to
have an inter-departmental Team
after the district plan is received
and we have asked them to take it
up on a priority basis and send it as
quickly as possible.

=} gw ; W wEAT : ITET TH
T & | Tl mfuwt g st
of@r & 1 7g sfeam A e
£ 1 9% TR we Y, A Qo
T & AT 3T 7w T AT Sy
FT ¥g FT AT qgA AE JRE A qH
afeads fear o @1 & A = gm
¥ ATETATHT SR KT A A A
T FTHT qgh T IR O g€ ¥ 8%
a7 T I F fag ¥ a1 =
FTegT! ¥ 3T A7 Gy faem FY Ffwwew
w7 gg AT IREREY @A § H
Tz W A OE g1 A, @ aw
T & Al IAF A A A aw w1
wafs 78 g€ & | FET FP T I9
A ¥ TAAINE FTT FF FT ATRTEA
3 qr Wt 7 fawm w10 ¥ agt wfa
& g & &Y w dhy wewT T o
# =g faiw ®aw IzA F71 fa=amT <
e
SHR] HATHI: As regards giving
land to the Adivasis from that rec-
laimed land 25 per cent of it will be
given 1o them and 75 per cent will be
given to the migrants. We wanted to
start reclamation and do all that
work. but without water mere recla-
mation would not be feasible. That
is why the Orissa Government said
that al] this should be taken up to-

gether. Thorefore, we have asked
them for a comprehensive plan.
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(Re: 8. Q. No. 247)

MR. SPEAKER: Next question—Shri
Tapuriah.

SHRI S. K. TAPURIAH: May I
submit that as many aspects of jute
are dealt with by the Commerce
Minisiry, this question had better be
answered by that Ministry? I had
aldressed it to that Ministry but do
not know why it has been transferred
to the Food and Agriculture Ministry.
If you would allow this to be post-
poneq till the 6th August for answer
by the Commerce Ministry, I believe
proper answer wil] come. Take, for
instance, (c) the steps taken by Gov-
ernmeat to mitigate this shortage and
to ensure that this largest export
eaarning industry is not adversely
affected, an aspect which can be dealt
with only by the Commerce Minis-
try.

MR. SPEAKER: He addressed it to
the Commerce Ministry, but it has
been transferred to the Food anl Agri-
culture Ministry? -

SHRI S. K. TAPURIAH: Yes, I do
not know why it has been sy trans-
ferad.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
ANNASAHIB SHINDE): We have
also no objection.

MR. SPEAKER: When both of you
have no objection, how can I havg
any objection?

SHRI D. N. PATODIA: But it must
be .n priority.

MR. SPEAKER: Same priority.

Next question.
SHRI YASH PAL SINGH: 248.

SHRI TULSIDAS JADHAV: I re-
quest that 249 and 250 may also be
taken up.
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MR. SPEAKER: Let him answer
248.

Forward Trading in Sugar

‘*248. SHR1 YASHPAL SINGH: will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether forward trading is ram-
pant to sugar trade;

(b) whether this is. causing undue
hardship to the common people; and

(c) the steps being taken to stop this?

‘THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) No, Sir.

(b) and (¢) Do not arise.

=t aerve feg T ATERAT 4
T § fF s SWr 9 190 %o
frgew aF &7 &1 FT @ § AN
sgraTfeat # faet &1 ¥A7 AT 7Y T
¥ wT A AR XY Ay W A
& AR T aF W 7Y §, I¥ woaw §
it $f8 @8 & qOAT AW
FEIEfF so g o 2 A od
@y #feIT 3 a1gaT | T2 qIy
TR E AT GERT I WG ) I
I@ ¥ A A FY A feafa @@ @
¢ g ety Famdam =i o
FHIT FT FT T (HaEl w1 qqwA
FCT AT & 1 60 TR AF A
TER Y AT F A e @@ g
WX I9 F I N FEIT gTAT I
o FEHER F AT FT FTE TH @
1Y : & S wrgaT g B s
AR RNV F o =7 v @
7

SHRI ANNASAHIB SHINDE: As
far as forward trading in sugar s
concerned, T have already submitted
in the main part of my reply that it

1239 (Ai) LSD-—2.
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is legally banned under two orders.
We have the Sugar Control Order
under the Essential Commodities Act
under which it is illega] to enter into
any forward contract, and also accor-
ding tn the Forward Contracts Regu-
lation Act, 1862 it is illegal. If any-
body has entered into it, it ig enti-
rely illegal, and he becomes liable
for prosecution.

ft aqaretay : ®T T g aawr
o fr ot A wawy W
Y AT 7 AG < AN o et
Y g g frdefr 9 R amer firelt
q?

SHRI ANNASAHIB SHINDE: The
hon. member is aware that we have
been very sympathetic to the cause of
the farmers.

SHRI SHASHI RANJAN: About
the free sugar that the Government
allowed, nowadays we find that there
is a good deal of scarcity of sugar in
the market. May I know from the
Government if they will insisy upon
the mills and other stockists clearing
their stocks as soon as possible, so
that they do not held it up and charge
higher prices from the consumers.

SHRI ANNASAHIB SHINDE: We
have a rigid limit of 30 days from
the date of the release order within
which the manufacturere or factory
owner has to release the sugar avail-
able to the trade. The present trend
of sugar prices is downward. It is
very good development.

ﬂqﬂawoﬂ!ﬂtm*m
o Y I o @ § 9 9T A wEE
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